The Andhra Pradesh Government Lands and Buildings (Termination of
Leases) Act, 1986

Act 18 of 1986

Keyword(s):
Demised Premises, Estate Officer, Government Land or Building, Lease

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




THE ANDHRA PRADESH GOVERNMENT
LANDS AND BUILDINGS (TERMINATION
OF LEASES) ACT, 1986.*

'ACT No. 18 OF 1986.

[ 25th July, 1986 ]

An Agt to provide for the determination of leases
relating to lands and buildings belonging to
Government and to provide for matters connected
therewith or incidental thereto.

Whereas certain buildings and lands belonging to
the Government have been leased out to private
_partjes for long periods; ..

And whereas due to increasing developmental
actiyities there has been a-phenomenal expansion of
Government offices and establishments;

And whereas the Government hav: been finding
it extremely difficult to secure land and buildings for
puplic purposes due to acute shortag: of lands and
buildings; - ' :

And whereas the Government have been forced
to take private accommodation at exorbitant rents
for public_ purposes ; L

A

. And whereas in the circumstances, it is considerad
expedient to empower the Govemnment to terminate
the existing lzases of lands and buildings and resume
them wherever any such land.or building is required
for public purpose;

Be it enacted by the Legislative Assembly of the
State of Andhra Pradesh in the Thiriy-seventh Year
of the Republic of India as follows :—

1. (1) This Act may be called the Andhra Pra-shor titie
desh Government Lands and Buildings (Termination cxteat an:
of Leases) Act, 1986, Sommencd

¥ Received the assent of the President on the 20th July, 1986._1”—(;
Statem=nt of Objects and Reasons, please see the Andfira Prades),
Gazefte, Part IV-A, Ext:aordiaary, dated the 25th Scptember
1985, at page 8. '
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- (2) Tt extends to the.whole of the Statc of
Andhra Pradesh.

(3) It shall come into force on such date as the
Government may, by notification in the Andhra
Pradesh Gazette, appoint.

[

2. In this Act, unless the context otherwise
requires,—
(@ “appointed date” means a date appointed

under sub-section (3) of section 1;

(b) “demised premises” mecans any land or
building belonging to the Government which has been
leased out to any person or in respect of which there
is any arrangement with any persoa ;

" (¢) “estate officer” means an officer. appointad
as such under section 3 of the Andhra Pradesh Public
L:';cmises (Eviction of Unauthorised Occupants) Act,

68 ; - .

. d) “Government” means the State Government
of Andhra Pradesh ;

 (e) “notification”means a notification publish-
ed in the Andhra Pradesh Gazette

- (f) “person” includes a firm or a branch there-
of, a body corporate or a branch thereof or an asso-
ciation or a Joint Hindu family or a Company ;

(2) “prescribed” means prescribed by rules,
made under the Act. o

- 3. Notwithstanding anything contained in the
Indian Coniract Act, 1872 and th: Transfer of Pro-
perty Act, 1882, it shall be lawful for the Government
to terminate any leass or other arrangements entered
into or made before or after the appointed date bet-
ween the Government and any person, In respect of
any demised premises, where any such demis:d pre-
mises is required for a public purpose, afier giving
such period of notice and in such mannser as may be
prescribed to such person:and thereupoxr the rightg
and liabilities as botween the parties io the lease of
other arrangement shall ccase and dotermine; bat an
amount due 1o ths Government from the afocesaj

/|
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‘person under the lease or other arrangement so termi-
nated shall be recovered as an arrear of land revenue.

4. Where a lease or other arrangament with Eviction
regard to a demised premises stands terminated under deraisod
section 3, the person in occupation of fsuch premises Promises
shall within such period as may be prescribed not
exceeding one hundred and eighty days, vacate  the
demised premises and deliver possession thereof to the
Estate Officer if it is a building, and to the Mandal
Revenue Officer in whose jurisdiction the land is -
sityated if it is a land.

5. (1) Where any person fails or  refuses to Maoner of
vacate and deliver possession of the demised premises e mised
under section 4, the Estate Officer in case of a build- premissin
ing, and the Mandal Revenue Officer in case of a land cases.
shall serve an order of eviction in the manner pres-
cribed on the person in occupation of the demised
premises or on his agent requiring him to vacate and
deliver possession thereof within such time as may
be spesified in'such order and after the receipt of such
order the person in occupation of the demised premises
shall vacate the sama and deliver possession there-
of to the Estate Officer or as the case may be to the
Mandal Revenue Qfficer within such time as may be
specified in such order.

(2) Where the person In occupation of the
demised premises fails to vacate the premises within
the time specified in sub-section (1) the Estate ‘Officer,
or as the case may be the Mandal Revenue Officer,
may take possession of the demised premises from the
person in occupation thereof and where any such-
officer is resisted in the exercise of such power or dis-
charge of such duty, the Magisirate having jurisdiction
- shall, on a written requisition from stuch officer, direct
any police officer not below the rank of a Sub-Ins-
pector to render such help as may be necessary to
enable the officer to exercise such power or discharge
~guch duty. "~ : o

(3) Where the demised premises is a building
of which possession is to be taken under this Act and
the same is found Jocked, the Estate. Officer may
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clther cause the premises sealed or ip the presence of
two or more witnesses breat}( or causg it 1o be broken
open by its door, gate or ¢ her barr!:«rs and enter ‘the
premises ;

Provided that—

(&) no eniry shall be made into or possession
taken of a building before sunrisc or after sunset ;

(h) Where any buildjng is. forced open an-in-

ventory of the articles found in the premises shall.be
taken in the presence of two or more witnesses.

Solatium 6. (1) Where a lease is terminated under sec-
Radle . tion 3, the Government shall pay to the lessee an
an:\lount of solatium—

(a) cquivalent to fqur months rent for every
year of unexpired period of lease where such un-
expired period is five years or less; or

(b) equivalent to three months rent for every
year of uzexpired peripd of lease where such un--
expired period is more than five years but does not
exceed ten years subject to a minimum amount equi-
valent to twenty months’ rent ; or

(o) equwalent to two months rent for every
unexpired period is more than ten years subject toa
minimum amount equiyalent to thirty months. rent,

Explanation :—For the purpose of computation
of the years of unexpired period of lease under this
sub-section any period not exceeding six months shall
be ignored and any period exceeding six months shall
be computed as one year.

(2) The amount payable under sub-section (1) -
shall be paid to the lesseé in such manner and w1thm.
such time as may be prcscnb*d

Punishment 7. Without prejudice to any action that may be’
fordissboy-  faken under seciion 5, any person continuing in occu-
ingeviclion nation of a demised promises aficr the expity of the
; period spseifizd in the order of eviction shall. be-
punishable with imp-isonment of either description’
which may extend to one year or with fine which may

gxtend to one thousand rup:zes or with both.
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8. (1) Where an offence against any of the pro- Commanicy

visions of this Act or any rule made thereunder has
been committed by a company ‘every person who at
the time the offence was committed was in-charge of,
and was responsible to the eompany for the conduct
of business of the compauy, as well as the company
shall be deemed to be guilty of the offence and shall
be liable to be proceeded against and punished accor-

dingly : .

Provided that nothing contained in this sub-
section shall render any such person liable to any
punishment if he proves that the offence was com-

mitted without his knowledge or that he had exercised -

all due diligence to prevent the commission of such
offence.

(2) Notwithstanding apything in sub%ection(l)
where any such offence has been commiited by a

company and it is proved that the offence has been

committed with the consent or connivauce of or is
attributable to any neglect.on the part of any director,
manager, seeretary. or other officer of the-company,
such director, manager, secretary or other officer shalt
be deemed to be guilty of that offence and shall be
liable to be proceeded against and punished accord-
ingly. .

Explanation ~For the purpose of this section,—

: (@) “company” means any body corporate
and includes a firm, a society or other association of
individuals, and

(b) “director” in relation to-
(f) a firm, means a partner in the firm ;:

(i) a society or other association of indi-
viduals means the personiwho is entrusted, under the
rules of the society. or other association, with the
managsment of the affairs of the soclety or other
association as the case may be.

9. (1) No suit, prosecution or other legal pro-

" ceedings shall lie against any .person for anything

which is in good faith done or intended to be so done
in pursuarce of this Act or the rules made there-
under. _

1389—B-—8
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(2) No suit or other legal proceedings shall lie

.‘?’iainst the Government for any damage vaused or

ely to be caused or any injury sufferred or likely
to be sufferréd by virtue of the provisions of this Act
or by anything which is in good faith done or intend-

-ed to be so done in pursuance of this Act or the rules

Bar of juris-
tion.

Act to pver-
side other
laws.

Power to
ek rules.

made thereunder.

10. No Court shall have jurisdiction to-entertain
any suit or procezding in respect of an eviction order
served under section 5 on any parson who is in un-
authorised occupation of any demised premises or the
recovery of the amounts under section 3.

11. The provisions of this Act and the rules
made therewnder shall have effect, notwithsianding
anything inconsistent therewith in any other law for
the time being in force, or any custom, usage or

.agreement, or decree or order of a Court, tribunal or

other authority.

12. (1) The quernmént may, by notifioation
make rules for carrying out all or.any of the purposes
of this Act.

: 52) Bvery rule made under this Act shall
immmediately after it is made, be laid before the Legis-
lative Assembly of the State if it is in session and 1if it.

-i§ .not in session, in the: session immediately followin g

for a fotal period of fourteen days which may be,

. comptised in one session or in two successive sessions,

and if before the expiration of the session in which
it iz so laid or the session immediately following, the
Legislative Assembly .agrees in making any modifi-
cation in the rule or in the annulment of the rule,

the rule shall, from the date on which the modifica-

tion -or annulment is notified, have effect only in such
modified form or shall stand annuiled, as the cage may
be ; so However that any such modification or annul-
ment shall be without prejudice to the validity of
anything previously donc under that rule.
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